
FEBRUAR 10, 1989 Calling Attention 174 
to Matter of 
Urgent ublic 
Importance   

A ERS LAID ON THE TABLE

Amendment to the Industrial Dis­

putes (Central) Rules

The Deputy  Minister  of  Labour 
(Shri Abid Alt): Sir, I beg to lay on 
the Table under subsection  (4)  of 
Section 8 of the Industrial Disputes 
Act, 1947, a copy of the Notification 
No GSR 40 dated the 10th January, 
1959, making certain further amend­
ment to the Industrial Disputes (Cen 
tral) Rules, 1957  (laced m Library 
See No LT118159)

Amendments to the  Displaced er­

sons (Compensation and Rehabili­

tation) Rules

The Deputy Minister of Rehabilita­
tion (Shri . S Naskar): Sir, I beg to 
lay on the Table, under subsection () 
of Section 40 of the Displaced ersons 
(Compensation  and  Rehabilitation) 
Act, 1954, a copy of each of thc fol­
lowing Notifications making  ceitain 
further amendments to the Displaced 
ersons (Compensation and Rehabili­
tation) Rules 1955 —

1 GSR No 1214RAmdt III
dated  the  20th  December 
1958

2 GSR No 108RAmdt I
dated the 24th January, 1959 
(laced in Library See  No 
LT11825*)

Amendment to   Cotton  Te tiles 

( roduction h  Handloom) Con­

trol Order

The Minister of  Commerce  (Shri 
Kanungo): I beg to lay on the Tabk 
under subsection (6) of section  of 
the Essential Commodities Act, 1955 
a copy of Notification No SO 11 dated 
the rd January, 1959, making certain 
further amendments to  the  Cotton 
Tetiles (roduction by  Handloom) 
Control Order, 1958 (laced n Lib­
rary, See No LT118 59)

Amendment to Rubber Rules

Shri Kasungo: I beg to lay on thc 
Table, under subsectioi () of sec­

1 20 hn tion 25 of the Rubber Act,  1947, , 
copy of Notification No  G.SR.  58 
dated the 17th January, 1989, making 
certain further amendment  to  the 
Rubber Rules, 1955  (laced in Lib < 
rary See No LT118459)

Amendments to Corru Rules

Shri Kanungo: I beg to lay on the 
Table under subsection () of sec­
tion 48 of the Coffee Act,  1942,  a 
copy of Notification No GSR  1221 
dated the  27th  December,  1958, 
making certain further  amendments 
to Coffee Rules, 1955 (laced tn Lib­
rary See No LT118559)

1.21 hrs

CALLING ATTENTION TO MATTER 
OF URGENT UBLIC IM ORTANCE

Food rices

Shri Ram Krishan (Mahendergarh). 
Under Rule 197 I beg  to call  the 
attention of the Minister of Food and 
Agriculture to the following matter of 
urgent public importance and riueat 
that he may make a statement there­
on

Soaring food  prices  in  the 
country rebulting in  distress  to 
people m general 

The Minister of Food and Agricul­
ture (Shri A . Jain). I would invite 
attention of the House to the resi­
dent’s address, in which  the  main 
features of the food  situation  have 
been indicated  The prices of food 
gi ains  particularly  of  wheat  and 
gram, have arisen considerably during 
the last few months  This has been 
mainly due to a seveie shortfall m 
production last year owing to failure 
of monsoon  The production of cereals 
alone had declined by 44 million tons, 
as compared to the previous year and 
the total shortfall in the production 
of all foodgrains including pulse* had 
been of the order of 8 7 million tons




